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BIFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 159/2022/EZ

In The Matter of:

Sahidul Mallick & Ors.
... APPLICANT

VERSUS
The State of West Bengal & Ors.

. RESPONDENT(S)

AFFIDAVIT ON BEHALF OF THE RESPONDENT NUMBER 6, BLOCK
DEVELOPMENT OFFICER, KALIGANJ BLOCK, NADIA.

[, Utpal Dasmohori, Son of Ranjit Dasmohori, aged about 38 years, by faith-
Hindu, by occupation-service, residing at Debagram, Nadia, West Bengal, do

hereby solemnly affirm and declare as follows:-

1. That, ] am working as Block Development Officer, Kaliganj Block, District:
Nadia, having my office al Debagram, Nadia, West Bengal I am well
acquainted with the facts and circumstances of the case and as such I am

competent to swear, sign and affirm this aflidavit.
2. That this affidavil is filed in compliance to the Solemn Orders dated

06.02.2023 & 17.03.2023, passcd by the Hon’ble National Green Tribunal

Fastern Zone Bench, Kolkata.
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application the applicants have stated that

ve interalia alleged regarding

he factory of the private

A That in the stant original
they are the adjacent house owners and ha
and loud sound created by t

the noise emitted
The applicants hve also stated

respondents i.c respondent numbers 8 & 9.

that inspite of informing the state authoritics no action has been taken.

madec in paragraph 4 (i) of the original

4. That with regard to the statements
mment on the same.

application this deponent does not co

he statements made in paragraph 4 (ii) of the original

5. That with regard to t
tates that an enquiry was conducted by the

application this deponent s

Deputy Secretary (Panchayat Samity),
to the Block Development Officer,

kaliganj Panchayat Samity on

53.06.2022 and report forwarded

Kaliganj, Nadia. The enquiry report states as follows:

(1) That Sabura Industries is a paper cup & Paper Plate making factory

and the same does not fall under the offensive trade.

That Sabura Industries got ‘Consent to Operate’,
No. 263/P-III for the period 24.03.2018 to

(i1) certificate on
24.12.2020 vide memo
18.12.2027.

(i)  That Sabura Industries got No Objection Certificate from Panighata

Gram Panchayat dated 09.06.2022

(iv)  That Sabura Industries got Trade Registration Certificate from
Panighata Gram Panchayat valid upto 2024-2025.

(v) During enquiry some neighbours namely Sadul Mallick, S/o Yasin
and Mahakul Mallick, S/o Abu Mallick claimed that the sound

gencrated from the factory of the respondent numbers 8 & 9 is very

loud when the factory is running at night, and another neighbour

e fA M !? 2 rely Abdul Rauf, S/o Obed Ali and Majidur Rahaman, S/o Obed

A,
1% /\n-qlmmad that the sound is not loud when factory is running at
=

v O

0" m;{ht_.‘
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%
Y PhuwC/pnes of the Enquiry Report and ‘Consent to Operate’, No
L Qf@p/(lon Certificate from Panighata Gram Panchayat, Trade

v ry
\\I_A_”_ Re/mtratmn Certificate from Panighata Gram Panchayat valid upto

0024-2025 are collectively annexed herewith and marked with the

letter ‘R-1".



6. That with regard to the statements madc in paragraph 4 (iii) of the

original application this dep

onent states that as stated in the previous
oise at night

pat
ave stated that there is no noise at the

time and some ncighbours ha

-agraph some ncighbours have objected to about loud n

night time.

u with regald to the stateme (iv) (vi) 8 (xi) of

nts made in paragraph 4

onent states that the same are matters

e
AN l R
/ ‘:‘bi = ‘91 nal application this dep
. /

/ of fac rccord

s made in paragraph 4 (v) (vii) & (viii)

C‘ 08 That w*% egard to the statement:
—‘
ent does not comment on the same.

[
c;f the 01;13. ial application this depon

\1> \\
R} o,o‘c /, ~
\ '1 \9 ’I‘ha,t’ the statements made in the above paragraphs are trué to my
he records as available in this

\Q: '}\nowledoe and belief as derived from t

office and the rest are my respectful submissions before the Hon'ble

Tribunal.

¢
Identified by me Uj“\”i b =
% Mdaﬂk Deponent

Advocate 0 /
e [Block Development Officer
\ Kaliganj Dev. Block,

For The State of West Bengal
Debagram, Nadia.

VERIFICATION

deponent above named on this the A%

Verified at Kolkata by the
ents of this affidavit made in paragraph nos. 1 is true

2023 and say that the cont
owledge and those made in paragrd aphs no. 2 to 9, are true to my

to my kni
and rest are my respectful submission before

information derived from records

this Hon’ble Tribunal.
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FORM 11

[ See rule 58(2) 1

Name Of Distnet “NADIA

Name Of Block - KALIGAN]

Name Ot Gram Panchayat . PANIGHATA

Trade Registration No - 724 Trade Registration Date:-20-jun-2019
Trade Registration Certificate 1ssue No:- 1 Issue Date:-27-May-2022
[tade Registration Certificate issued for the period of: 2022-2023,2023-2024,2024-2025

'o TUNI BIBI SEKH

(Name of Prop/pafﬁhéf}ﬁife‘éiér)
Full Address -

VILLAGE - RAIPUR PARA - PURBA PARA
POLICE STATION - KALIGAN] POST OFFICE - PAGLACHANDI
MOUZA - JAMALPUR 31 DAG - 1493

PIN NO - 741181

Gram Sansad/ Part No. il
Description of Trade :PAPER PLATE MAKING & SELLING CUP, GLASS PLATE ETC.

Cram panchayat acknowiedges a sum of Rs. 750 (Rupees Seven Hundred and Fifty Only)
From SABURA INDUSTRY

(Name of Trade)

Grant of this certificate shall not absoive the applicant from the requirement of procuring all the
statutory clearances to be obtained from the appropriate authority before actual commencement of

the trade. If any violation/default is noted later i3, the certificate shall be liable to be cancelled and
the trade/business shall be closed down with immediate effect.

This Certificate Is Electronically Generated

N.B.: Gram Panchay(;l;;s;v_;& right to cancel or revoke or not allowing renewal of registration at an“y tune

Ref Application Docket No. NOCYRRY401931 76R
https://wbprd.gov.in/
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Office of the panighata Gram Panchayat
Po-Paglachandi,Black-Kaligan),Dist-Nadlia,Pin-741181
Email-ld-panighatagp@gmail.com

Memo No- 216/Pani/2022 Dated-09.06.2022

To Whom It May Concern

Subject : No Objection Certificate of “Subara Industry”.

This is to certify that “Subara Industry”, proprietor Tuni Bibi Sk ,W/o- Anwar Sk ,Vill-Raipur,Po-

Paglachandi,Ps-Kaliganj,Block-Kaliganj, Dist-Nadia,Pin-741181 of West Bengal is personally known to
me.She is a permanent inhabitant of the aforementioned locality.

The” Subara Industry” is only for paper cup & paper plate making factory.

There will be no objection on behalf of this Gram Panchayat for the same.The applicant must
abide by all govt. rules & regulations properly,

Work Time :- 1% Shift{Day) - 07.00am to 07.00pm.
2" shift (Night}- 07.00pm to 07.00am.

* “Subara Industry” 24 hours open(Working Time).

Details of Land are given below maintain column.

_ Movia AN [ KatmaNo | PlatNo | Awa
. Jamalpur 31 3464(LR) 1493(LR) | 07 Satak out of 14 Satak
Tahking You.
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(TRANSLETED COPY)

NO OBJECTION CERTIFICATE- SUBRA INDUSTRY

This is to inform you that we have No Objection if the Owner of Subara
Industry namely Tuni Bibi Saikh of Village- Raipur, PO- Paglachondi, P.S-
Kaligang, District- Nadia, Pin- 741181, Mouja — Jamalpur, JL No- 31,
Khatian- 3464(LR), Plot- 1493, which is situated near my house run the

business everyday 24 hours of a day.

Signature Dated: 04.09.2020.

1. Sukchand Mullick, S/o Sounuddin Mullick.
2. Abu Mullick, S/o Khadu Mullick.

3. Iyasin Mullick, S/o Sedu Mullick.

4. Kaji Sar Ali Mullick, S /o lyasin Mullick.



HO\H;-

Sub: anu!ry Report

< As por vour onder dated 230672022 regarding obtaining No Objection Certificat
CSabura Industries. Prop- funu 13bi Sekh, Ville Raipur, P.O.- Paglachandi on 23. 06.2021 itis
toand oa that
1 Sabura Industries is a paper cup & Paper plate making factory. Business activity of
Sabura Industries does not fall under oilcasive trade.
Sabura Industiies got “Consent to Operaie” Certilicate on 24122020 vide memo no.-
263 P-11 Tor a period from 24032018 10 187122027,
Sabura Industries got No Objection Certificate from anighata Gram Panchayat on
0906 2022 vide memo no.- 216/ Pani’2022.

Sabura Industries ot Trade Registration Certificate from Panighata Gram Panchayat upto
20242025

During conducting enguiry some neighbors named D Sadul Malhick. S O- Yasin &
Mahakul Mallick. S°O- Abu Mallick claimed that the sound is very loud when factory is
running at night. But on the other hand another neighbors nams.d 1y Abdul Rauf. S/0-
Obed Al & Maiidur Rahaman, S'O- Obed Al claimed that the sound is not loud when
factony is running at night,

Pavour of vour ind mlormation and necessary actton

Lnclosed - As stated.

Yours faithlully.

( { \IW
kc/‘;v\. «P‘\‘f&*‘s H
Shanker Das Mukherjee
Deputy Secretary (Panchayat Samity)
Katiganj Panchavat Samiy
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West Bengal Pollution Control Board

Paribesh Bhawan, 10A_Biock-LA, Sector-it,
Bdhannagar. Koikata-700 098

Certificate for ‘Consent to Operate’
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Tne West Bengal Pollution Control Board hereby grants its ‘Consent to Operate’ under section 25 & 26 of
me water (Prevention & Control of Poliution) Act, 1974 and under section 21 of tSBARRANRHEIRY. Control of

Poitution) Act. 1981 and the R%I‘ggpa_q_%'ar&%ﬁssWe thereunder to M/s ... ... ...

L . . : S a7 .. .for lts'mmt iocated 'a.!.
VILL- RAIPUR, P.0-PAGLACHANDI, PS-KALIGANJ, DIST-NADIA, PIN-741137 = )

1o run the :ndustrial plant and to manufacture /store / INStall ... oo

for a period trom. . 24/03/2018............ 0. 18/12/2027 . .. to operate the industrial plant and to discharge
nguid effiuents through outlets / outfalls and to emit the gaseocus emission in accordance with the conditions as
T.entioned below provided on any day at any instant the quantity and quality of liquid discharge and gaseous
anvssion shall not exceed the permissibie limit as specified in the Environment (Protection) Act, 1986.

Breach of the conditions and 7 or taiure 1o comply with the directions / conditions as stated below shall

renger the applicant kabie tor prosecution under the provisions of Water (Prevention & Controt of Poltution) Act,
1974 and Air {(Prevention & Control of Poilution) Act, 1981,

Lar(xjd Schedule:-,Mouza-31,JAMALPUR KHATIAN NO- 3464,PLOT NO. —-1493
of or cggr?gsetitf a%??w?%ﬁ@ﬁ%ﬁg%@ﬁ HEREDE FABRAPIACANTIOn of the conditions

cant.
- LAKH
it 1. LAND -Rs. 4.00 LAK
Conditions 2. BUILDING ~Rs.  5.00 LAKH

0 The Applicamfm!aﬁ—rg?mﬁﬁﬁwggw=.f= G 1antily aRS qu@yQf ligAittivent and gaseous emissions.

02 The Applicant shall mainta.n the quaiity of iquid effluent discharge and air ernissions and noise levels
within statutory imits as mentioned in Environrnent (Protection) Act, 1986.

G3. The Applicant shali submit analysis reports of the testing of liquid effluent and air emissions by Board-
recognised laboratories with their apphecations, incase of any, discharge / Emussion is involved in the
process of manufacture.

04. To bring into any change in industrial plant, furnace, fiues, chimneys, place and/or point of discharge ot
liquid and gaseous effluents, poliution control equipments the Applicant shali abtain prior permission of
the Board in the regard.

05.  The Applicant shall maintain good house keeping, good working condition and take adequate measures for
controt of poliution from all s@urces.

06. The Applicant shall bring about at least 33% of the available open land under green coverage/plantation.

07. The Appticant shall control the fugitive emussions from the activity are so as to maintain clean and sate
environment in and around the factory premises.

oB

The Applicant shall provide draina

ge system of Conveying hqund wastes
09, The Applicant shat

allow the officars of the Board to entor into th any roasonable
The Appicant shall make an o the St ¢
Y pplication to ate Board in the prescrbed torm tor renowal
ol : & b @i Ot thy
COnsent at '2ast 30 vays betore the date of expiry of this consent. ™

Tre sohe waste generatad within the lactory prem

S AT

R CRGSe ary mwsancs / poliution

Ses, sweepings etc. be disposed off scientfically soas
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Government of West Bengal
Office of the Legal Remembrancer,W.B.
2 & 3,K.S.Roy Road,Kolkata-700001

Email :lrwb2013@gmail.com

Memo No. 233 -A/0.C.-04/23 Dated:Kolkata,10.01.2023
From: The Office of the Legal Remembrancer, West Bengal.

To: Sri Sibojyoti Chakrabarti, Ld. Advocate,
109, Sarat Chatterjee Road, P.0O.-Lake Town
Borat,Kolkata-700 089. (Mob:9007035534)

Sub: O0.A.No.159/2022/EZ in the matter
SAHIDUL MALLICK & ORS.
_Vs -
THE STATE OF WEST BENGAL & ORS.
Sir,

I am to inform you that you have been engaged to plead in the aforesaid
matter on behalf of the State of West Bengal before the Hon’ble National Green
Tribunal, Principal Bench at New Delhi.

‘Vakalatnama’ duly signed is enclosed herewith for this purpose.

You are requested to send all the communications, copy of Court’s orders
relating to the matter directly to the concerned department with intimation to
this office.

Your bills in the matter will be paid from this office.

Yours faithfully,
Enclo:- As above K

for Legal Remembrancer,
West Bengal

No. 233 /1(3)-A /0.C.-04/23 Dated:Kolkata,10.01.2023

for information and taking necessary action to:-

1. The Addl.
Bhavan, 5th Floor,LB-
2. The District Magistrate,
Collector, Nadia, Nagendranagar,
3. Office Copy

Chief retary, Environment Department, Nabanna , Prani Sampad
ector-III, Salt Lake ,Kolkata-700098

ia, Office of the District Magistrate and
ishnanagar, West Bengal 741101

for Legal R rancer,
West Benga
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VAKALATNAMA

BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA

ORIGINAL APPLICATION NO. 159/2022/EZ

SAHIDUL MALLICK & OTHERS

Appellant /
Petitioner / Plaintiff
--VERSUS—
STATE OF WEST BENGAIL & OTHERS Respondent /
Opposite Party / Defendant

Know all men by these presents that by the Vakalatnama I/Wec appoint the Advocates noted below or any one of
them, my/our lawful Advocate/Advocates for filing Memorandum of Appeal or Petition for entering appearance in the
above matter for appearing in, conducting and arguing in the same for depositing or withdrawing any money in
connection therewith, for moving the Court in any matter connected therewith, for preparing the paper-book in the case
and for putting the papers, petition, etc. on my/our behalf for filing or taking back fresh suits etc. for signing and filing
petitions of compromise in connections with the said matter and for taking copies of paper from the record and I/We

further say that any act ‘done by my/our said Advocate or Advocates or by any of them after accepting this Vakalatnama,
shall be considered as my/our own true and lawful act.

And I/We further hereby agree and undertake to pay the said Advocate/Advocates his or their fees as settled all
other sums that may be necessary to carry out his requisitions of the Court and otherwise to enable the

Advocate/Advocates to conduct the case properly. Failing which the Advocate/Advocates after notice to me/us will be at
liberty to withdraw from the further conduct of the case.

IN WITNESS WHEREOF I/We sign and execute this Vakalatnama, on this { 8 i day
of T o ,2023 .

P, NAME OF ADVOCATES
oﬂjﬂf Chdirik o’
W&of{—
STE0TYOT I CliphppGARTT
AOVochTE

Envedmet tyo -. A)ﬂ/_ﬁk?b/uj.c .43,,__&.,___,& M‘.}-’\/\(\A
Emad o Svbbo. e;l Vo e ate@ PLAINTIFF(S) APPELLANT(S) RESPONDENT(S)
/ Fram Lo com DEFENDANT(S)/ RESPONDENT(S) OPPOSITE PARTY(S)
Ph 7oofoz553% Legal Remembianuei

West Bengal




BEFORE THIE HON’BLE NATIONAL GREEN

TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

0. A. NO. 159/2022/EZ

In The Matter of:

Sahidul Mallick

... APPLICANT

VERSUS

The State of West Bengal & Ors.

. RESPONDENT(S)

AFFIDAVIT-IN-OPPOSITION ON
BEHALF OF THE BLOCK
DEVELOPMENT OFFICER,

RESPONDENT NUMBER 6.

SIBOJYOTI CHAKRABARTI
Advocate
For The State of West Bengal
Email: subho.advocate@gmail.com
(M): 9007035534
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